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NOTIFICATIONS
The 16th September 1943

?Q$.mTth®.Ninth Sehodule to the Government of India Act, 
-j , Victor Alexander John, Marquess of Linlithgow, 

Hereby prorogue the session of the Council of State.
LINLITHGOW

Viceroy and Governor-General ”The 6th September 1943
jyo. 20—IX-6-42-R.—It is hereby notified for general 

information that in supersession of the existing forms 
tho subject the following forms made, by the Patna High 
Court and contained in the Court’s General Rules and 
Circular Orders, Criminal, Volume II, (1922 edition), which 

been approved by the Governor of Orissa under

S. A. LAL
Secretary to the Govt, of India 

Legislative Department

on

The 27th September 1943
No. 3116-0.—The following notifications by tho Govern

ment of India are republished for general information.
i have

soction 224 of the Government of India Act, 1935, shall
* 'apply, to all courts subordinate to the High Court in tho 

ex-Madras areas with cffoct from the date of tho publication 
of this notification :—

(i) Form No. (R)-l—Register of complaints and 
offences in 3 parts, at page 39.

* (ii) Form No. (R)-2—Magistrates’ General Register of ^ew Delhi, 12th August 1943
cases cognizable by tho. police, at page 41. 9/37/43-Poll. (E. W.)—In exercise of tho powers

(Hi) Form No. (R)-5—Register of warrants of imprison- conferred by section 3 of the Foreigners Act, 1940 (II of 
ment at page 44. 1940), the Central Government is pleased to make the

(iv) Form No’. (R)-6—Diary, at page 44. following amendment to the Foreigners Order, 1939,
(v) Form No. (R)-8—Register of attendance of wit- name ^: 

nesses, at page 46.
(ii) Form No. (R)-9—Register of processes received for he added, namely 

issue, at pago 47. ^ . “4-A. Restriction on sojourn in British Lidia—Every
(vii) Form No. (R)-12—Court Sub-Inspectors’ Daily Book foreigner who enters British India on the authority of 

of Prisoners to be produced before M agistrate, at page 50. a visa issued in pursuance of the Indian Passport Act 1920 
(viii) Form No. (M)-69—Warrant for intermediate custody, (XXXIV of 1920), shall obtain from the Registration 

at pago 174. Officer having jurisdiction at the place at which the said
The 16th September 1943 foreigner enters British India a permit indicating the

fyj0e 21__IX-S-42-R.__It is hereby notified for general period during which he is authorised to remain in India
information that in supersession of the existing rules on the and shall, unless the period indicated in the permit is 
subject the following rules made by the Patna High Court extended by the Central Government, depart from British 
and contained in the Court’s General Rules and Circular India, before the expiry of the said period. At the time 
Orders Criminal, Volume 1,(1922 edition), which have of the foreigner’s departure from British India the permit 
been approved by the Governor of Orissa under section 224 shall bo surrendered by him to the Registration Officer of 

^of the Government of India Act, 1935, shall apply to all the place from which he departs. ” 
courts subordinate to the High Court in the ex-Madras « Explanation—Registration Officer means a Registration 

with effect from tho date of the publication of this Officer appointed as such under sub-rule (1) of rule 3 of
the Registratim of Foreigners Rules, 1939, or such other 

19 officer as may bo authorised by him to perform his func
tions und~r this paragraph. ”

By order of the Governor 
W. W. DALZIEL 

Chief Secretary to Government
Home Department

After paragraph 4 of the said Order, the following shall

areas
notification :— _____

(i) Rules 44 and 45 of Part I, Chapter VIII, at pages
and 20. ..

(ii) All the Rules in Part III at pagos 44 to 68.
Note—Tho rules 34 to 30 and 53 of Part III may not be followed 

accommodation is available in tlie District Record
New Delhi, 12th August 1943 

No. 9/37/43-I-Poll. (E. W.)—Iii exercise of the powers 
conferred by sub-section (1) of section 124~ of the 

By order of the High Court Government of India Act, 1935, the Governor-General in 
A. CHATTERJI Council is pleased to entrust to the Provincial Governments,

Registrar with their consent, the function of making orders of the
nature specified in clause (c) of sub-section (2) of section 

1T„.sr, r»i?PaI?TMFNT 3 of tho Foreigners Act, 1940',' in respect of foreigners
HOME DLl AXI convictod of any contravention of tho said Act or found

NOTIFICATIONS -n British India after the expiry of the period indicated
The 28th September 1943 jn the permit granted under paragraph 4-A of the Foreign-

No. 20880-A (PI -The following notification, issued by ers Order, 1939, or, where such period has boon extended, 
Jo Government^ of India. Legfslative Departments ato^xpuy of such extended period, subject to the

* for general information.^^ Governnor (1) that notwithstanding,this entrustment the Central
y \y. W. DALZIEL Government may itself exomse the said function either.

Chief Secretary to Government generally or in any particular case or class of casos, and 
New Delhi 8th September 1943 (2) that tho Provincial Governments shall not oxorcise

>.^To. F.42-1/43 G & G—The following notification by fche said function in a manner in consistent with any orders 
> Excellency the Viceroy and Governor-General, dated wWch havo been, or may hereafter bo, issued by the 
i,,f 6th September 1943, is published for general Contr£li Government under tho said Act.
Ration H. J. FRAMPTON

of U1?. exerciso of the powers conferred by sub-section (-) Joint Secretary
so°hon 63-D of the Government of India Act, as sot

tmtil
koora.

necessary

t '



WliT
ORISSA GAZETTE,THE176 domiciled in India or iline, born., naturalised or Asiatic country to the east of India ,

Asiatic f< „ mcans any Asiatic British subject-
The 27th September 1943 has arrived in India smee the th havintf

No. 20749-D. (C).—The following notifications of the leftany toT-rdmy^ n 0 1 # q lCnc° of
Government of India in the Department of Commerce are millt^ry «‘\ahsil includes a taluk, circle or other Co 
republished for general information. W HirUinn of a district for purposes of rovIr°8' 4

Bvo^ahe Govorn0. “ Xahsildar ” shall be *
Secretary to Government accordingly ^ fe fche ho;ld of his famjly ■_ .

New Delhi, 4th September 1943 nr has no family in India shall proceed m person bet*?**
No. P. & S. C. 75-(A)/43—In exercise of the powers 0 of i0 AiM. and 5 p.m. on any working dav •

conferred by sub-rule (2) of rule 81 of the Defence of _ month of November 1943, to the office of the tahsiw 
India Rules, the Central Government* is pleased to direct 11e tah^il in which he is for the time being reside?

- 3ha11 be D'l<Je m10t!o° and furnish to the census enumerator appointed 
Prohibition) Order, 19-io, ^lf f_ ^ .md true anSwers to the questions set out*

the questionnaire annexed to this order in respect !!f 
himself and of all other evacuees wno are dependent 0a [

DEVELOPMENT DEPARTMENT
NOTIFICATION

that the following amendments 
Oilseeds (Forward Contracts “ 
namely :—

I. In the said Order—(?") for sub-clause (Hi) of clause 2, the following sub-
clauses shall be substituted, namely :—

“ (i/t) ‘ oilseeds J means any •_ .7 
time being specified in the first column of the Schedule to
this Order ;

him:Provided that (?) where such evacuee is a female 0r • I 
prevented by serious illness or other disability fr ls 
proceeding to the office of the tahsildar in person

(iv) e specified date • in relation to any oilseeds' he may depute any other responsible member of her or Z l 
means the date specified against those oilseeds in the family for the purpose, and (»■*) where such evacuee h '■ 
second column of the Schedule to t his Order. ” an orphan child, tne person who for the time being has tho

(ii) for clause 3, the following clause shall be sub- custody o_ the child shall similarly proceed to tho office [ 
stituted namely :__ w of tIie tahsildar and answer the questions on-behalf of

i: 3. No person shall, after tho specified date for any7 the child, 
class of oilseeds, enter into any7 forward contract in any of 
those oilseeds.(???) for sub-clause (1) of clause 4, the following sub- 
clause shall be substituted, namely7:—

(1) every forward contract in any 
outstanding at the close of business on the specified date 
shall be deemed to be closed out at such rate as the 
Central Government may7 by notification in the official 
Gazette fix in this behalf, and different rates may7 be fixed 
for different classes of contracts

11. To the said Order, the following schedule shall be 
appended :—

of the oilseeds for the

:
J

■The questionnaire 

(See clause 3)
? >

For members of evacuee’s families
1. Name..............................
2. Sex............................................
3. Age........................ ..... -..........
4. State whether he is an Indian, 

Anglo-Indian, Burman, Anglo’ 
Burraan or British subject 
belonging to any other Asiatic 
country ?

5. Married, Unmarried, Widowed
or divorced..................

6. District and Province of birth

For head of familyclass of oilseedsC i
1. Name.
*2. Sex..................
3. Age.. ..........
4. State 

Anglo-Indian,
Anglo-Burman or a British 
subject of any other Asiatic 
country ?

5. Mamed,
dowed or divorced...............

6. District and Province of
birth.......................................

7. Where did you live in
Burma/Malaya, etc..?.......... -

whether an Indian, 
Burman.

Unmarried, Wi-
The Schedule 
(See clause 2)

Specified dat9Oilseeds 7. Where did he live in Burma]
Malaya, etc.?..............

S. When did you leave Burma/ S. When did he leave Burma'
Malaya, etc................

9. Which rout© did he come by?

1. Groundnut
2. Linseed
3. Mustard seed
4. Rape-seed (roria)
5. Castor seed
6. Cotton seed
7. Sesamum (til or jin jilt)

31st May* 1943
Malaya, etc.?..........................

9. Which route did you come 
by ?

10. When did you arrive in 10. When did he arrive in india? 
India ?

11. (If not born in Burma/ 11. (If not born in Burma/Malaya, 
Malaya, etc.) when did ' ou 
first go to Burma/Malaya

' * }■ Gth September 1943

• J etc.) when did ho first go to 
Burma/Malaya, etc.,...........New Delhi, 4th September 1943

No. P. & S. C. 75-(A) 1/43—In exercise of the powers 
conferred by clause 5 of the Oilseeds (Forward Contract 
P.ohibitim) Order, 1943, the Central Government is 
pleased to exclude the following class of contracts from the 
provisions of the said Order, namely :—

“ Forward contracts for castor seed, cotton seed or 
(til or jinjili) or specific qualities of types and for 

specific delivery at a specified } rice, delivery orders, 
railway receipts or bills of lading gainst which contracts 
are not transferable to third parties.''

etc.
12. What was jrour moans of 12 Means of livelihood, if any,

in Burma/Malaya, etc.in Burma/livelihood
Malaya, etc.

13. Are you at present in a fit 13. Is ho at present in a 
state of health to pursue the 
means of livelihood wli.ch

fit state s
the/of health to pursue 

means of livelihood which he 
following in Burma]you were following in Burma/ was

Malaya, etc.? Malaya, etc.?
14. District and Province where 14. If depondont, what was i-*

of livelihood in Burma.
Malaya etc., of the person °- 
wliom he was dependent ?

15. Do you own any property in 15. District and province tf110’’ 
Burma/Malaya etc. ? If so 
is it house, or land or move
ables?

gesimum

resident now means

N. R. PILL AI
Secretary to the Govenmenl of India resident now.

jof lively

’ of lw0
permanent or casual ?

18. If dependent, what ’3. ^ 
means of livelihood ^ 

on whom he 15

REVENUE DEPARTMENT 
NOTIFICATION

1G. What is your present means 16. Present
if any.

17. Is your present means of 17. Is his 
livelihood permanent or 
casual? .

means
of livelihood? lib00*The 27th September 1943

No. 20770-R.(C).—-The following notification issued by 
t he Government of India, Department of Indians Overseas 
is republished for general information.

means

18. How many evacuees are 
dependent on you ?

By order of the Governor 
P. C. DAS

Secretary to Government

person on ...
In . dependent ?
1U. Are you literate ? If so, in 19- Is bo literate ? If so, in

language or language3 ?which language or languages
20. r/Z'trU read , 20. Has ho passed g ^ \

Give any examination tion ? How far has n

New Delhi, 7th September 1943 
No. 149,43-O S.—In exercise of the powers conferred by 

Rule 24.-A of the Defence .of India Rules, the Central 
^Government is pleased to make the following order, name- b Has he received any Be^^j 

monetary assistance ^.#1
Government ? If 
many times and * j

_ ®flch time ? ^ j
22, Does ho possess any jsy| 

property In Burma/- t-f 
etc. If so, is it h0'J~ I

m0V0bfc3J,[8—I—20r]i

passed..................
21. Have you received any mone

tary assistance from 
Government ? If so how 
many times and how much 
each time ?

Iv
The Asiatic British Evacuees (Census) Order, 1943 
J. (1) This Order may be called the Asiatic British 

Evacuees (Census) Order, 1943.
(2) It extends to tho whole of British India.
'2. In this Order— A(l) Asiatic British subject ’’....... _ . . any subject of

H« Majesty, not being of Europan descent in the male
means land or

:
i



______ORISSA GAZETTE, OCTOBER
TMENT of SUPPLY AND TRA^SPORT^

NOTIFICATIONS 0) No dealer 5r~sub-dealer *haii u
The 23rd September 1943 money ovTonSdemuJ °thonvi‘se demandoT receive7 any

-trQI-S.T-—'The following notification, issued by the the Pu™hase order 10n m excess of the price specified in

By orrtor of the Governor MtoiS, jffjy of* ““ ?TO,iS0“ ’

ORDER Transport Controller °f the Pr0Vmcial Motor

*w V“'°“s-2"5S0F s«« J?^..iCKS,sbJ*
,T „ „ . provisions of this order.
Acio Delhi, 21st July 194:3 (9) No person shall

vr. LL-7(1)/43—'Whereas is appears to the Central llnder. his control Government to be necessary for maintaining suppL and thlsordor k™’8 
Prices essential to the life of the community to control ,

' fho disposal and use of motor vehicles received in British ! * lease/lend vehicle shall be pledged or offered
Tiflia under Lease/Lend agreement. accepted as security xor any loan or other financial

• .. V, therefore in exorcise of the powers conferred by effected'or a^such
suferui© (2) of ru e l of the Defence of India Rules, the 5- Part I of every purchase order shall 7be° retained bv 
Central Governmo t-is pleased to make the following the Provincial Motor Transport Controller. The entries 
Order ~ , n , . Parts II, III and IV shall be appropriately filled in bv

L (1) ih(13 0l>dor may be called the Lease/Lend Vehicles the Provincial Motor Transport Controller, the dealer or 
Control Drclor, lJ4o. • sub-dealer and the person in whose favour the order is

(2) It applies to all motor vehicles received under raadc- Part II si'.all be retained by the dealer or sub- 
3Lease/Lend agreement, other than those retained in the dealer as his record of authority for'the sale. Parts III 

custody of Government. ^ ar*d IV shall be delivered by the person in whose favour
,3,1. ,o whole' of British Mi., ^f th.

2. In this Older __ trary in Chapter III of the Act lease/lend vehicles shall
(a) “ the Act means the Motor Vehicles Act, 1939, be registered in accordance with clauses 7, Sand 9.

(IV of 1939) ; 7. (1) Any person making application for the registra-
(b) “ dealer ” means any dealer mentioned in the First tion of a lease/iend vehicle shall attach to the Form of

Schedule appended to this Order or notified as such by the application for registration Parts III and IV of the 
Central Government under clause 3 ; chase order duly filled in.

(c) “importer ” meane Messrs. General Motors India (2) The Registering Authority shall not register any
Ltd., or the . Ford Motor Company of India Ltd ; vehicle which he knows or has reason to believe to be

(d) “ Lease/Lend vehicle” means a motor vehicle a lease/lend vehicle unless Parts III and IV of the purchase 
imported into British India under Loase/L°nd agreement; order are duly produced before him.

(e) “ Provincial Motor Transport Controller ” means the (3) It shall not be necessary for the applicant to produce 
Officer appointed with this designation by the Provincial Form F as set forth in the First Schedule to the Act.

,(4) A lease/lend vehicle shall not be "registered in the 
(/) “ purchase order ” means an order in the Form sot name of any second or other person, other than the per- 

out in the Second Schedule to this Order issued by a son named in the purchase order.
Provincial Motor Transport Controller ;

(g) “ Registering Authority ” means the authority em
powered to register motor vehicles under Chapter III of as set forth in the First Schedule to the Act. 
the Act • (6) If the Registering Authority is satisfied that the

(k) “ sub-dealer ” means any person notified as such by lease/Iond vehicle may properly be registered he shall sub
tile Provincial Government under clause 3, and authorised jeet to the provisions of this Order proceed to register it ■

in accordance with the provisions of and under the Act, 
duly completing Parts III and IV of the purchaser order 
and shall—

(n) firmly attach Part III of the purchase order to the 
certificate of registration.

(b) endorse tho Certificate of Registration with the 
following :—

4. (1) Save as provided in sub-clauses (2) and (3), no ^ jrca5eyLend Vehicle—Under penalty for contravention
importer, dealer or sub-dealer shall sell or otherwise dis- 0f Lease/Lond. Vehicles Control Order, .1943, made 
pose of, or offer to sell or othenviso dispose oi, any lease/ un(jor ru]e 81 of the Defence of India Rules, this vehicle 
lend vehicles. . shall not be sold or otherwise disposed of by the registered

(2) The Central Government may by special order re- owner saVe in accordance with the written order to be 
fiaife; any importer, dealer or sub-dealer to sell or other- enciorsed herein of the Provincial Motor Transport Con
cise dispose of any lease/lend vehicle in his possession in troller of the Province in which the vehicle is for the time 
such manner as may be specified in the order; and the being, and

pgpAR
1, 1913

or otherwise obtain posses -
save in accordance with thoLEA

own, possess, use, or otherwise have 
any lease/lend vehicle that has not 
in accordance with the provisions of

con-

pur-

Government;

(5) No note relating to any transaction of hire purchase 
shall be entered on the certificate of registration in Form G

therein to deal with lease/lend vehicles in a specified area.
3. The Central Government may by notification in the 

official Gazette declaro any person to be a dealer for the 
purposes of this order and a Provincial Government may 
likowise declare any person to be a sub-dealer within any 
specified area.

____ ______ ____ ___ ______ in accordance with the conditions of any
importer * "dealer or sub-deafer, as the case may be, shall such° endorsement. Any person purchasing the vehicle
comply with such requirement. ................

(3) Subject to any order made under sub-clause (l) anci the previous registered 
to such general or special instructions as the Cential M r-nmnlote Part
Government may tning nu w —— - l-- r
distribution, lease/lend vehicles may be sold or otherwise 
disposed of—

M by an importer to a dealer ; or 
by a dealer to

save
t

herein'described shall be bound by the same conditions as
owner

(c) complete Part IV of the purchase order and return 
it to the authority which issued it.

8. Notwithstanding anything contained in the Sixth 
Schedule to the Act, the figures and letters of tho registra- 

_ , t.ion mark of a lease/lend vohiclo shall be in yellow' upon
-i «y a dealer to a sub-dealer within the dealer s area ^ Waok d . there shall follow or bo place:! below the 

j 0f ,8uPply, or in accordance with a purchase order; or k iu letters and figures of two-thirdstheNsize of those
c) by a sub-dealer in accordance with a purchase ordei. .ft ^ miirk> the letter L.-followed by the serial numb r

(4) No dealer or sub-dealer shall withou good and suffi- q{. tho purchaso order applicable to the vehule.
,'Ient cause fail to comply with any purchase oiuoi, issuet Temporary registration and Permit ■(!*) I ho ltogis-
S and Presented by the person named therein Y ? at the port or other place tro.n whim

J5) No dealer or sub-dealer shall as a consideration ot t«n 8 ^ vehicles' are distributed by road from the im-
tn.i0r d'sP°sal by him of a lease/lend vehicle aw norter to a dealer— . . , . ,
S6,alJo'vanec for any other motor vehicle, save m porte shall iequire tho temporary registration mark to ne 
Trandance with the written orders of the Provincial -Motor ^rdance with the Sixth Schedule to the Act, and

*“8P°rt Controllo

i

think fit to issue to secure a proper

r.
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List of main Ford Dealers
1 Messrs. The Ideal Motors Ltd., Lai D

Ahmedabad.
2 Messrs. Rajputana Automobiles, Ajmer.
3 Messrs. The Sutaria Automobiles Ltd., Belgaum 

United Motors (India) Ltd., Hughes Rq

(b) may if he thinks fit substitute for the Form of 
temporary registration required under the Act, the borm 
set out in the Third Schedule to this Order.

(2) Notwithstanding anything to the contrary contained 
in Chapter IV of the Act, the Registering Authority issuing 
a certificate of temporary registration may also issue a 
temporary permit in respect of the vehicle in the form 
set out in the Fourth Schedule to this Order, and a tem
porary permit so issued shall be valid throughout British 
India" without countersignature for the period specified 
therein.

10. No person shall transfer or attempt to transfer to 
any other person any purchase order issued in his favour
and no person shall obtain or attempt to obtain any lease/ ppona ^ .
lend vehicle save in accordance with a purchase order g Messrs. R. B. Shirk© I3ros., Opposite Collect 
issued in his favour. Ratnagiri.

11. Any person having in his control any lease/lend 10 Messrs. G. H. Devi & Co., Ltd., batara.
vehicle shall be bound to comply with any written order u Messrs. Gopinath Lalbehari, Satna (Rewa
made upon him by the Provincial Motor Transport Con- q j ) ’
troller requiring him to fit a producer gas plant and to Messrs. B. E. Nicum & Company, Station R0al
operate the vehicle on producer gas. Surat ~ " uaa>

12. (1) Every dealer and sub-dealer shall keep such ^ ‘ British Motor Car Co., (1934), Ltd
records and furnish such returns m relation to lease,-lend ’ ; ’
vehicles as the Central Government or the Provincial -Uemi- 
Motor Transport Controller may from time to time by 
general or specific order in writing require.

(2) Every dealer and sub-dealer shall be bound to pro- 15. Messrs. Eastern Automobiles, The Mall, Lahore,
duce for inspection by any person authorised in writing in ig Messrs. Guru Nanak Automobiles, Saddar Road F
this behalf by Provincial Motor Transport Controller at Peshawar Cantt. ’ 1
any reasonable time any lease/lend vehicle in his posses
sion and any accounts, books, or other records that the 
Provincial Motor Transport Controller may by order in 
writing specify.

ar*aja,

4. Messrs. 
Bombay.

5. Messrs.

ad
Kalyanji Dhanji & Co., Cutch Mandvi. 
Provincial Automobiles Co., King’s ty

Nagpur^ssr^ Reginajd Motors, Bombay Agra Road N,

8 Messrs. Silver Jubilee Motors Ltd., 12, Arsenal R

6. Messrs. ay,

asik,
oad

orate,

Eastern Automobiles, Bunder14. Messrs. 
Karachi.

Road,

17. Messrs. Universal Motors, Quotta, Baluchistan.
18. Messrs. Dadabhoy Motors, 30, Lawrence Road, 

Rawalpindi.
19. Messrs. Tribeni Motor Car Co., 10, Clive Road,

1

13. No registered owner of a lease/lend vehicle regis
tered in British India shall remove it or cause or allow it Allahabad (U; P.). 
to be removed outside British India, and no driver of 
such vehicle shall remove the vehicle outside British India

20. Messrs. Mohamaddin & Sons, G. T. Road, Asansol ! 
(Bengal).

21. Messrs. Modern Motors Co., Lazarus Kothi, Beneres 
Cantt. (U. P.).

22. Messrs. Nabhi Bros., The Motor House, Berhara-

otherwiso than in accordance with the general or 
specific permission in writing of the Provincial Motor 
Transport Controller.

14. (1) Upon an order in writing being served upon him 
by the Central Government or by the Provincial Motor 
Transport Controller any person having in his possession 
any lease/lend vehicle shall deliver it up in accordance 
with that order.

pore.
23 Messrs. National Motors, 36, Chowringhee Road, 

Calcutta.
24. Messrs. The Auto Service Garage, The Mail, Cawn*

(2) In the event of the Central Government or the Pro- pore (U. P.). 
vincial Motor Transport Controller being unable to serve 25. Messrs. Eastern Agencies & Automobile Works, 60, 
a notice as afores id or in the event of the person on Revati Mohan Das Road, Dacca (Bengal) 
whom tnc notice is served tailing to comply therewith, tie 
District Magistrate shall have power to take possession of 
the vehicle and to dispose of it as directed by the Central 
Government or by the Provincial Motor Transport Con 
troller, as the case may be.

26. Messrs. The Everest Motor Co., Mckenzie Road, 
Darjeeling (Bengal).

27. Messrs. A. Bowen & Co., Dhanbad (Bihar & Orissa).
28. Messrs. The Planters’ Stores & Agency Co., Ltd., 

Dibrugarh (Assam).
29. Messrs. Narbheram & Co., Ltd., Jamshedpur,via 

Tatanagar, B. N. R., (Bihar & Orissa).

First Schedule 
List of main Chevrolet dealers 

1. Messrs. Allen Berry and Coy., Ltd., Hajra Road,
Calcutta. 30. Messrs. Jorhat Motor Car Co., Ltd. Cally Building.
Place Ncw'relhi 011 7 Coy'’ Ltd” Connaught Jorhat (Assam). 7

3. Messrs. Allen Berry and Coy., Ltd., Station Road 
Lucknow.

>

31. Messrs. Bajoria Halwasiya & Co., Halwasiya Court 
Hazratgunge, Lucknow.

32. Messrs. Arthur Butler & Co. (Moz.), Ltd., Muzaffaf 
pur (Bihar & Orissa).

33. Messrs. Lawly Sen & Co., Exhibition Road, 
(Bihar & Orissa).

34. Messrs. Raipur Motor Engineering Works, F&f^1'
Raipur (C. P.). B

35. Messrs. P. S. Abdul Razack & Sons, Sambalp°r<! 
(Bihar & Orissa).

36. Messrs. Surnyi Valley Stock Ltd., Silchar (Assam)-
37. Messrs. Kilburn & Co., Tezpur (Assam).
38. Messrs. Webb’s Sales and Service, 30, 

Parada, Bangalore.

4. Messrs. Bombay Garage (Ahmedabad) Ltd., Mirza- 
pur, Ahmedabad.

5. Messrs. Bombay Garage, Chowpattv, Bombay
6. Messrs. Bombay Garage, Commercial Road, N r
7. Messrs. Bombay Garage, Nerbudda Road, Jubbul’ 

pure.
Bombay6SPrS B°'Ubay GaraSe> Ghod Bunder, Santa Cruz,

9. Messrs. Hie Deccan Motor Service Ltd., Poona 
10 Messrs. Hormusjeo & Coy., West Parade 

derabad. ’
11. Messrs. Lyallpur Automobile Coy., LvalJnur 

ilessrs’ ¥en?hrai & Coy., Quetta.
• & Coy., Garden Road, Karachi

14. Messrs. Xara ndas & Coy., The Mall15. Messrs.. Maira Bros., Lawr’ence 3,
10. Messrs. Raja Cycle & Motor Ga

Ajmer.
17. Messrs. Simpson & Coy., Ltd.. Mount Road Madras
18. Messrs, Manes Motors (S. I.) Limited Cni™h
19. Messrs. Stance Motors (S. I.) Limited’ rG'
-9. Messrs. T. V.

Madura.

Secun

tilSo«

f
Lahore. 
Rawalpindi, 

rage, Srinagar Road,

39. Messrs. S. M.^bdul Haq & Bros., Bezwada-
40. Messrs. American Arcot Mission Industrial 

tute, Katpadi.
Messrs. Gordon Woodroffo (Motors) Ltd., 

Mount Road, Madras.
&'nriram T>-o», -^alieut. 42. Messrs. G. N. Chakrapany Chetty & Sons, 56,
*jTram Iyengar & Sons Ltd., Sangam Road, Madura,

last1'

3^

1 (ft f
43. Messrs. U. Subraya Nayak, Cantonment,
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fora0,v!,POrary,R08istrationvaIid 
Date.aj°Urneybyroad from..""

1. 1943Third Schedule
Certificate of Temporary Registration 

d address of dealer.
and class of truck (e.g., 158 inch Ford chassis 

Engine No.

Manufacturer's Serial 
number.

181i

untilName an1 to.
% >Iak0 M

Signed2 . 
4, Tyres Registering Authority.

Size..
Temporary permit. Fototh Schedule

as a Pllktic carrier* 
private carrier* 

without load*
Dated..

1*t Wheels.Froi 2
1........Rear j ?
2. via
3. as a
4,

Spare Wheel ................
/if with body (not for chassis* Laden weight per 

mifcted in pounds : per
F. A. W.............. • ■ •B- A- W......................Total.........

g. Temporary Registration Mark

Signed
Registering Authority 

D. D. WARREN, Jt. Secy
* Strike out inapplicable

The 28th September 1943

No. 7817-S.T.—-The following notifications, issued by the 
Government oi India, Department of Industries and Civil 
Supplies, are republished for general information.

(Hi) in clause 19, for the word * his \ 
occurs, the word “ this ” shall be substituted.

where it first

H. M. PATEL 
Deputy Secretary

xt o i m Bombay, 23rd August 1943 
No. 34-Tox.(15)/43—In exercise of theRy order of the Governor 

C. S. JHA
Secretary to Government

powers conferred 
m /T 1clause 10(«) of the Cotton Cloth and Yarn
( onfcrol) Order, 1943, I hereby notify that the following 
items be exempted until further notice from the operation 
oi the Order to the extent specified against them :—

Items

New Delhi, 4th September 1943
No. 34-Tex.(l)/43—In exercise of the powers coferred by 

sub-rule (2) of rule 81 of the Defence of India Rules, the 
Central Government is pleased to direct that the following 
further amendments shall be made in the Cotton Cloth 
and Yarn (Control) Order, 1943, namely :—

In the said Order,—
(i) in sub-clause (1) of clause 13, for the words and 

figures “ After the 31st July 1943, all cloth and yarn 
produced by a manufacturer ” the words and figures “All 
doth and yarn packed by a manufacturer after the 31st 
July 1943 ” shall be substituted ;

(ii) in clause 15, for the words and figures “ clauses 
13 and 14 ” the words and figures “ clause 13, other than 
sub-clause (1) thereof, and clause 14 ” shall be sub
stituted ;

Nature and extent of exemption 
Exemption from the operation 
of the Order subject to the 
proviso that manufacturers 
of such items must declare 
the stocks held by them as 
on 3lst July 1943 of raw 
materials in the form of cloth 
and yarn not actually in the 
process of manufacture.

(a) Hosiery
(b) Beady made clothing (exclud

ing dhoties and sarees)
(c) Sewing thread in tubes or reels

or any other make up of not 
more than 2,000 yds. in 
length.

(d) Cotton ropes, tapes, binding 
and similar miscellaueous 
items.

Bombay, 31st August 1943
No. 34-Tex.(15)2/43—In exercise of the powers 

conferred on me under clause 10(c) of the Cotton Cloth 
and Yam (Control) Order, 1943, I hereby fix the maximum 
prices both ex-factory and retail at which the cloth and 
yarn specified hereunder may be sold until further 
orders :—

Threads per 
inch

Ceiling prices per piece (or lb. 
where stated)

Dimensions Counts of yam

Description _Cj KJ -*■=
9-3

§ go 
^ £ *

5 Retail at any 
place in India

& &eg £ Ex-Millo
£

c3 ©

£► £ *

I 2 3 4 5 6 7 8 9 10

Ins. Yds.A—Cloth
1. Bleached Mulmul ..

2. Grey long cloth

3. Grey Leopard cloth

lb. Rs. a. p.
12 7 0 
(per piece) 
27 4 9 

(per piece) 
2) 5 6 

(per piece) 
or 2 3 0

Rs. a. p. 
14 14 943 20 40s 50s 52 44

43 38 30s 40s 64 64 32 12 0 
per piece 
30 6 6 
per piece 

or 2 10 0 
lb. . 

9 5 9 
piece 

25 12 0 
piece 

15 3 3 
piece 

7 12 0 
pie co 

3 13 0 
piece 

15 12 6
pieco 

29 4 0 
piece

or 2 0 0

43 38 Hi 20s 22s 48 48

lb.
44 10 70s 90s 64 56 7 12 9 

per piece 
21 7 3 
per piece
12 10 9 
per piece

6 7 3 
piece 

3 2 9 
piece

13 2 6 
piece

24 6 0 
piece

or 1 10 9

4. Grey dhoti

5. Bleached long cloth

6. Coloured poplin 

7- Bleached Nakshi dhoti

Coloured 

, Bleached Mulmul .. 

Grey Drill

33 40 20s 30s 4856

29 20 4S40s 40s SO• •

46 8 64 5270s 90s

3242 405 20s 30ssareo

446420 32s 36s48

10. 4214| 12s 7510s27 40

lb. lb.u. 24 6 0 
pieco

or 2 3 0

29 4 0 
piece

or 2 10 0

444822s22sGrey long cloth markin 38 1143
and other dimensions

lb. lb.
12. 44

45 22J 14 10 0 
piece

17 8 9 
piece

3640Sateen 14s14s8
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Ceiling prices per bundle of 10 lbs.

Rs. a. p. 
16 6 3 
21 1 0 
25 12 0 
30 6 6

Rs. a. p- 
13 10 6
17 S 9
21 7 3
25 5 6

‘ ‘oniy applicable for goods sold in India for 

and after the 19th August 1943 of goods originally contract^

B—Yarn
1. 10s market
2. 20s market
3. 30s market
4. 40s market (Indian) .. • • "

NOTE—(1) These prices are for the best selling quality of eacli type
of all deliveries on -

to all sales in retail at any place in India.
t Tt is necessarv to point out here that these ceil' 

Bombay, 2nd September 1943 *• , ly *to about 40 per cent of the indim*.8
No. 34-Tex.A(lo)l 43—In exercise of the powers confer- prices oi l \^cent 0f the total loomage capacity ha^*

red on me by clause 21 of the Cotton Cloth and larn cape > ’ d for the manufacture of Standard Clot)/118
(Control) Order. 1943 and in supersession of the notifications be P' - . basis and 10 per cent beno- enfy at
of the Textile Commissioner. So. 34-Tex.(15)/43. dated the ™ , ^ cl0ths required for defence
29th July and the 14th August 1943. I hereby authorae m the ““"M^ supphed to Government at verv 063
with the sanction of the Central Government, each of the which arc bcin supp i very i0w
officers specified in column 1 of the table below to discharge mtrgins oi pi out.
on my behalf within the area specified against him in Qomfpvnher 1941
column 2 of that table the functions of the Textile Bombay, 9th Septembe 1 4 .
Commissioner under— “ Reports are current that merchants are being asked to

(*) sub-clause (2) of clause 14 (subject however to the eAter into contracts for cloth and yarn at, Prices higher 
prior concurrence of the Textile Commissioner), than those fixed by the Textile Commissioners Notification

(«) clause 16 (in so far as it relates to dealers and to of 19th August and also that they are selling doth and 
persons with whom any stocks of cloth or yarn have been yarn at prices higher than the maximum retail prices 
pledged by a dealer), and fixed. In this connection, it may be mentioned that the

(Hi) clause 19, of the said Order. ceding prices fixed have already been published in the
Table Gazette of India on the 4th of .September, and that it j8

a penal offence for a manufacturer to sell cloth and yarn or 
for a merchant to purchase cloth and yarn from a mill at 
any price higher than the ceiling prices. The concract 
price must be at ceiling price or lower and no extra price in 
the form of commissions or surcharges may be paid to the 
mill or to a third party in respect of a cloth and yarn 
contract.

2. Further ceiling prices for other varieties of cloth and 
yarn will be fixed, but all cloth and yarn whether at 
present included in the published list or not must be sold ! 
on the same basis as cloth and yarn for which prices are 
already notified.

Bombay, 9th September 194o 3 refcaj] prices have been fixed at maximum of
There appears to be a feeling in certain quarters that 90 per cent (inclusive of freight charges, etc.) over the 

the ceiling prices for cloth and yarn announced in the ceiling prices or mill contract prices if the latter is lover 
Textile Commissioners notification of August 19th are than ceiling prices, and it is an offence to sell in retail at 
unduly high and allow of large margins of profit to anv higher level. It it reported that some of the first 
manufacturers. In order to obviate any misapprehension -wholesale merchants at any rate have not been strictly 
in the minds of the public, it is considered essential to followi this oondition and have been appropriating
make.ptbt'. P°s‘tKm <5l,lte c!eaJ w,th re?ard *®. celhnS Prlees; a large portion of the gross permissible margin of 20 per

2. Taking, for purposes of comparison th ■ prices which cent to themselves> when pFarting with their goods to
have been fixed for certain types of cloth purchased by second or subsidiary dealers, who, in turnf sell to 
Government for defence surviees m substantially large retailers Ll order to .clarify this position and hi order 
quantities timing the last fifteen months, it will be found that the bHc mav be enabfed to !b their requirement. ■ 
that there has been a general increase in the pncos paid from th/retail market at the ceiling prices (ex-mill) phn

^percent including freight ehargef, LideiL oi

March April 1942. These prices are worked out for each fe,t “e«88ary *<> «* the lle* margms wh *
quarter bv appiving to the initial agreed prices which ''bole3alers or retailershould be permitted- to add to the 
were considered reasonable and were substantially lower °edmg Pncea at the different stages of distribution of doth 
than market rates, the actual differences in respect of the ™dJara‘ fTbls mattor “ f present receiving the con* 
increase or decrease, as the case may be, in cotton, wages, -d r ° aPProP, iate. Committee of the Con 
stores, fuel and coal, and war risk insurance charges. The +,°^r+l 11 Ponc^ing ^na^ decisions, it is thought reasons 
actual weighted average increases which have been ia . 7e u tima^ retailer, who sells to consumers in Pie ’ 
admitted by Government fur these elements of cost of or cu enS h®* should be entitled to make a gross inar° 
manufacture in the period August September October 1943 not exceeaing / per cent out of the permissible 11 
over February March April 1942 are roughly 120 percent, °* 7°, Pei* cen^ over the ex-mill ceiling Pric’3
68 percent, 47 percent, 32 percent and 2*44 per cent a owec* t-o wholesalers and retailer. ”
respectively. If all the items are taken together, the -----------------
increase on account of cleaned cotton roughly works out LAW DEPARTMENT
to lOas. 6ps. per lb. and on account of the other elements, NOTIFICATION
r°ughty 4° per cent°f the basic price The 28th September 1943 M

3. With the above facts in the background, if a com- No. 20839-L.(C).—The following notification of fl1
parison is made between the ceiling prices now fixed with the Government of India in the Finance Department (Cent*
prices which prevailed m the market for the same types of Revenues) is republished for general information,
cloth in the February/March/April 1942 quarter (which, ° By order of the Governor
it may be observed, was a period during which, owing to ' ^ TF MAHER
the worsening of the Far Eastern situation and the entry Secretary io Government

moiflS’oJilb ■*" r ,!i«- 21-!» of S oonfomd by
lie’period MnRjbnll S SS.'VSK 5S£ 1 &o "f C‘ 1934
example, Leopard cloth 'for which a ceiling price of the V G°7ernTnt IS pleased to Prolllblt fhe ter*
Rs. 2-3-0 per lb. has been fixed, was selling S br'»gmg of matches into British India from thg tju»-1
March/April 1942 at Rs. 1-2-3 per lb In other words' f th° Bantwa Majmu Taluka in the Western i
increase If approximately 91 £r cent ts teen molded Ag6nCy’ With effect from 7th August 1943- :

against the admissible increase of over 100 per cent.

• •

infceand
eonsumption.

(2) The ex-Mill maximum prices apply in respect 
delivery in August 1943 and onwards.

(3) The maximum retail prices will apply

(2)

(2)0)
Governor's Provinces

8. Controller of Supplies and Trans- Orissa 
port, Orissa.

12. Commissioners of Divisions and Division or district as the
case may be.District Magistrates in any of the 

above jjrovinces.* * *
M. K. VELLODI 

Textile Commissioner
PRESS STATEMENTS

(1)

f

jn &!K. G. JACOB f 
Deputy Secretary to the Govern'/ncnt oj ■
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amerce and labour departmentC°M NOTIFICATIONS ^

The 25tli September 1943 rule.14 0f the w'^rT^ pursuance of sub-rule (2) of

* ?,p»b,„h.„ ,p,]f w J£f »«"• yjj* it' A-rtt,£' .l”wS"t,h* li“ -

LtvHr

183

No-
fica*1011'Comlt,erce notification 

• of Com- 
the 9th May 1942,

be^dded^namely"-—° *'M LUt' lhe followin= entries shall 

Limited ^ ^ H. Heath, C/o Messrs. Govan Brothers, 

309. Mr: Walter G

of

Commerce—War 
New Delhi, 24th July 1943 

91-C.W.(10)/42—-Ln exercise of phe powers confer- 
a by sub-rule (3) of rule S4 of the Defence of India 

tJ, and in supersession of the notification of the Gov-'
Pr ment of India in the Department of Commerce, No. 91- 
cV(lO)/43,. dated the 2nd January 1943, the Central 
Government is pleased to piohibit the export to any place

w French Colonies or Mandated territories, other than FINANCE DEPARTMENT
] e French Establishments in India, Algiers, Tunisia, the NOTIFICATIONS

French ^one of Morocco, the Federation of French West ™ ™ 7 r
\frica French Equatorial Africa, the Cameroon The 28th September 1943
iench Mandate, Fench Somaliland, Madagascar and its fj No._20803-F.(C).—The following notification, issued by 
pendencies, Beunion, Saint Pie™ and Mqeuelon the °f ^ G, *he Finance Apartment
French Establishments in Oceania, Hew Caledonia’ th- (Commumcatlons), is republished for general information.
Condominium of the New Hebrides, Syria and Lebanon; V'rAMANATHAN0"
fVench Guiana. Martinique and Guadeloupe of any goods n /• RAMANAT**AN
other than goods of the description specified in the V J Secretary to 0overnment
Schedule annexed to the notification of the Government of New 2nd September 1943

India in the Depaitment of Commerce, No. 91-C.W.(l)/43, -N°- D.-5465-P.T./43—The Governor-General Ln Council
do.fed the 6th March 1943, unless they are covered by a *s Phased to direct that the following further amendments 
special permit issued by the Central Government in the sHall be made in the Rules for the guidance of depositors 
Department of Commerce. in the Post Office Savings Banks, namely :—

ln the said Rules—

No-

eorge, a.r.c.a. (London), f.r.i.b.a.”
S. R. ZAMAN

Joint Secy, to the Govt, of Ind'vi

in th?

K. G. AMBEGAOKAR 
Joint Secy, to the Govt, of India 

The 28th September 1943
No. 20797-Com.-i0/43(C).—The following notifica

tions, issued by the Government of India, Department of 
Commerce, are republished for general information.

“ (1) in sub-rule (1) of rule 37, for the word “ three ” 
the word “ five ” shall be substituted ;

(2) for Note 1 below rule 37 of the said Rules, the 
following note shall be substituted, namely :—

,l Note 1—The Head Postmaster of the office on fchs books of which 
-p •, . . the account of the deceased depositor stands may exercise as noted
.oy Older Ot tile Governor below the powers vested in the Postmaster-General under sub-riilo (1) 

J. E. MAHER °f this rule on the same conditions, provided there are no Government
Secretary to Government Securities at credit of the account

(i) Presidency Postmasters up to Rs. i,C00
(ii) Gazetted Head Postmasters up to Rs. 500 

(Hi) Non-gazetted Head Postmasters up to Rs. 250 ”
War Risks Insurance 

New Delhi. 24th July 1943
No. 30-W.R.T.(F.)/43—In pursuance of sub-rule (2) of 

rule 14 of the War Risks (Factories) Insurance Rules, 
1042, the Central Government is pleased to direct that the 
following further amendments shall be made in the list 
of recognised Loss Assessors, published with the notifica
tion of the Government of India in the Department of 
Commerce, No. 8-W.R.I.(F.)/42, dated the 9th May 1942, 
namely : —

To the said List the following entries shall be added, 
'namely : —

“29S. Mr. Ramnarayan Ohellaram, ji.a., President, 
lhe Mysore Chamber of Commerce and the Bangalore 
•Piece Goods Merchants’ Association, Bangalore City.

299. Mr. M. Ramaiah, b.e., Engineers and Machinery 
Importers, Opposite to Bank of Mysore. Limited, Banga
lore City.

300. Mr. T. Shantharajappa, C/o Bramhappa Tava- 
flappanavar, Oil Seed Crushers, Merchants, etc., Mysore.

301. Mr. N. Rudriah, Rice and Grain Merchant, New 
Iharagupet, Bangalore City.

(3) in rule 38 for tho letter and figure “ R 3,000 ” the 
letter and figure “ R 5,000 ” shall be substituted.

M. K. SENGUPTA 
Financial Adviser (Communication) 

The 2Sth September 1943
flo. 20804-F.(G).—The following notification, issued by 

the Government of India in the Finance Department 
(communications), is republished for general information.

By order of the Governor 
V. RAMANATHAN 

Deputy Secretary to Government 
New Delhi, 4th September 1943 

No. F. 17(100)-F/43.—It is notified for general informa
tion that Post-Office Ten-year Defence Savings Certificates 
announced in the Government of India, Finance Depart
ment Notification No. D/C-230-F, dated the 4th June 1940, 
will cease to be issued with effect from the. close of business 
on the 30th September 1943. From the 1st October 1943 
Post-Office Twelve-Year National Savings Certificates will 

K G YMBEGAOKAR be so^ a^ Fost-Offices doing Savings Bank work.
Joint Secy, to the Govt, of India 2. Purchase of National Savings Certificates.—(1) 

New Delhi, 7th August 1948 National Savings Certificates will be obtainable at issue
No* 31-WRI(F)/43_-In pursuance of sub-rule (2) of prices of Rs 10, Rs. 50, Rs. 100, Rs. 500, and Rs. 1,000.

14 of the War Risks (Factories) Insurance Rules, Their purchase must be made by presenting a form of 
9*2, the Central Government is pleased to direct that the application which is prescribed for the purpose and which 
olWing further amendments shall be made in the list of may be obtained at any post office doing savings bank 

,(*°gnised Loss Assessors published with the notification business. The application may be made by a, single person 
^Government of India in the Department of Com- or jointly in tho names of two persons, and may be ten- 
S No. 8.W BI Id/ dated the 9th May 1942, dered either personally or by a messenger. National 
Jf*rnely •___ \J/^» Ucl c Savings Certificates purchased by joint holders are issued

To thp v . , i r n • or,fvlpC chnll be added on a special form and are of two classes : (A) payable to
^nelyeIaid h8t’ -he f0ll°WmS 61 both the holders jointly or to any one of them with the
if2' Mr. P. Bates, C/o Messrs. Kilburn and Company, consent of the other, and (B) payable to either of the joint 
J »'■ ». G. C/o Me,.*- Kilburn -1 Com- jOjgSS^gSSS^BXtSl

■V)4 "lcutta. in the investor’s Post Office Savings Bank account, or with

, ft * G 44, Garden Beaeb, Calontta. -**£**£ MX ."tfS 5
N. Tiffany, C/o Me.*,. Kilbnm and Com- belh^ The

;t)3.
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. , f Purchase on behalf of mitmrs-Naticmal

Explanation—When a savings bank depositor wishes to e<! cannot be purchased by A ,
purchase National Savings Certificates out of the amount terwn * - purchased in the name of a minor either
at credit of his account, it will not be necessary for him how^th that of another minor or jointly with 
to draw the amount aiid pay it. He has only to fill up °J The application for purchase on behalf nf at
an application for withdrawal and tender it and his pass ot ai ,U, he made by ail adult person or a schorl 
book along with his application for purchase ot National £un£r si,, applicant for the purchase of National Si ^6(i 
Savings Certificates. The withdrawal will be entered in ban . ‘ p>ehalf of a minor must give the date nf n§s ^
the pass book which will be returned to him along with the fern ■. ^ application for purchase. The *
National Savings Certificates. mav hold National Savings Certificates on k^6

(3) When an application is presented at a head or sub- n*cil :' ors not exceeding Rs. 5,000 in the n epost office, a National Savings Certificate signed by the of several niLiors, the of
head or sub-postmaster, as the case may be, will be handed eaci min • ^ . jpor£mew’5 Compensation__a n
to the investor across the counter of the post office. When • f workmen's compensation may invocf0llu
an application is presented at a branch office a National ,"1^lone11g vings Certificates the lump sums payable 1 in 
Savings Certificate will be obtained for the investor from Eation, ®rson under any legal disability to a
the head office or the sub-office to which the branch office —" orJase V Educational Authorities on behalf 
is subordinate. If payment is made by means of a cheque 5. Nuen ed,lcational authority (such as a l0oa! °f 
the certificate will be delivered after the cheque has been Student university or the governing bod-t, °r acashed bv the Post Office. Receipts will be given for aU muiucpal board a un.OTy J mg body 0fan .
sums paid when a certificate is not issued immediately and mstitutio educational institution) mav
investors should be careful to obtain and preserve these, master o . (Wificates on behalf of student?1"'^®86 The provisional receipt must be surrendered in all cases *£**£”£ %"‘SSleSSkSS 2*

" W'Sot" face vlh'ie'f National Savings Certificates, made out in ** nfta^ ^-ity or £
which may be held by one person, whether in the capacity the official design i • y r °f it, as
of a sole' bolder or'a joint holder or both, including certi- the case may require witthadcti°n of the name of ,he 
ficates to which the holder becomes entitled by succession student on whose behalf the investment is made, thus 
or otherwise, is limited to Rs. 5,000. A declaration in the Chairman. i’ unicip y, e a of student
prescribed form must be made, on the occasion of each X. Y. (name). , .
purchase, by the purchaser or purchasers to the effect Headmaster, . f 0<! ’ f. a °* student
(hatA. B. (name). If so desired by the educational authority

(a) the total holding of the purchaser or purchasers will however, the certificates may be made out in the name of
not after that purchase exceed this limit, and the student himself. _

(b) the application, declaration and Post Office National 6. Purchase from the balance, in 1 rovident Fund j
Savings Certificates Rules shall be the basis of the con- Accounts— (1) The officer authorised by the Provincial : 
tract between the purchaser or purchasers and the Govern- Government to control a Teachers Provident Fund (here*
ment of India. inafter referred to as the controlling officer) may purchase !

Explanation—The face value of any National Savings National Savings Certificates on behalf of a teacher out of 
Certificate transferred to a Government Officer in his official his account in the Fund standing open under rule 45-A of 
capacity to be treated as security or purchased out of the Post Office Savings Bank Rules. The application for 
mone y retained by such Government Officer as security or purchase should be made in the special form prescribed for 
purchased out of the balance at the credit of the Teacher’s the purpose. The certificates will be made out in the name 
Provident Fund account standing open in his name shall, of the teacher, but their custody and control, as well as 
for the purpose of calculating the limit under this rule, be the power to transfer or discharge them, will remain with 
deemed to be the holding of the person on whose account the officer authorised to control the Provident Fund. The 
the same are held as security or have been purchased as following note will be made prominently in red ink on the 
aforesaid. face of the certificate after the name of the teacher-hol-

(5) Holdings in excess of the face value of Rs. 5,000 der :—“ Payable to the officer authorised by the Provincial 
will not carry any interest and when anj' such excess is Government to control the Teachers’ Provident fund or, 
discovered the holder is liable to be called upon to dis- on the counter-signature of that officer, to the teacher- 
charge the excess holdings immediately. Any interest or holder.”
payment received by any holder in contravention of these When certificates are discharged on the signature of the
rules should be refunded on demand, and may, in addition controlling officer, the proceeds will be credited into the
to other remedies for the recovery thereof by the Govern- Provident Fund Account, (in the Post Office Savings Bank) 
ment, be deducted from any money payable by the Govern- of the teacher concerned unless otherwise directed, in 
ment to the person obtaining such payment or his estate, writing, by the controlling officer.

Explanation—For the purposes of this sub-rule, the The transfer of these certificates will also be allowed on 3
head ofiice and branches of a bank or other concern holding the signature of the controlling officer, or on his counter- ( 
certificates shall be considered to be a single holder. signature both on the certificates and on the armlications

Exception—The limit of Rs. 5,000 specified in sub-rule for transfer.
(4), and the provisions of sub-rule (5), shall not apply to— When holdings in excess of the prescribed limit of

(<7) Government Officers who in their official capacities Rs. 5,000 are detected in respect of a particular teacher, 
hold certificates transferred to them as security ; the controlling officer will be liable to be called unon t»

(b) such Government Officers and such officers of the discharge the excess holdings which will not carry ^Indian States the post of which have been amalgamated interest: g 111 not C& 3
with the Imperial Post, as may be authorised in this behalf Note—The term “ teacher ” i-i, • „|erksby the Govwno,General in Council by notification m the and other in SpenSSu.

0«„aIG«ctte 10 hold cash certificates in a fiduciary admission to the Teachers’Provident Fund. ° "
(c) local authorities (as defined in the General Clauses goverffin^bod^of mia U1f.verslty fit

Act, 1807) which may hold National Savings Certificates chase National'Ll ®d^tlonal institution, may P“ 
upto a limit of Rs. 20,000 ; ° on? of the f CeLtlfioates on behalf of employ^

(d) the Reserve Bank of India and the Imperial Bank certificates shnl'l''h Pr0Vident Fund Accounts. ,
of India, in respect of certificates transferred to them as or miimVinal t, X>e made out in the name of such 
security or held by it on behalf of claimants in respect of educational ins°f the g°verning bodZ?tt! 
lost, wholly destroyed or defective bank notes or currency addition of mA* 1 n’,a® the ease may require, with - 
notes of the Government of India ; * :n_ t L!ie uame of the employees on whose behal

(e) scheduled banks provided the holding on behalf of behalfTf^aLTftmpbye^'chdmfn

rsssasstt3?med body eiSty> on beha,f of (LL ^ >(/) firms and companies authorised under rule 7, to the teacher)”^^’ ^ame of^ Sehool> on hehalf of (n‘lD 

extent of such authorisation.

a minor

v7

lit-Note The officers referred to in Exception (b) above severaUv ffi^espectTff tlm5'i0°u ^fihaV^'
when purchasing certificates in a fiduciary canac tv l.nii individnJi P tle Certificates held on bebau satisfy" themselves that the total valued “eluding his private holding, > *■

the name of any one person does not exceed R,s. 5,000. employees—NR FumS and ComPani^s on aceof^ '

J
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f^fiSs0 Certificates mJy on°theerecommendaf Jjj£en«K®t i» ...

^ti0Tthe Provincial Defence Loans Committee he autho™e or ,
tiofl °* d by the Postmaster-General to purchase certi n JmgS Certificates 0,
»«tl°rl to a limit of Es 15,000, but the holding S fl°®oers as security 
f'cateS r OOO shall bo applied severally in respect of the Vnt at which the 
of Crates held on behalf of eaoh individual employee £.urtchased or their

'i?li£ii;=5s= sing?™.. r_mmmmi mmsmto the provisions of Kule 8, no interest or bonus shall be is fuTfilTed 6 P''rp°S3 f°r which theN were transferred 
admissible on such a certificate, if ,t stands in the name t T' 

the Firm or Company at the time of maturity. co iransffm of National Savings Certificates
s Transfer of National Savings Certificates from one pnvate individuals, banks

to another-The holder of a National Savings Certh P^h*blt«?;. ,
tote may transfer it to another person with the previous nr nfh n a S0 wi!I not be accorded to the deposit of
permission of the Head Postmaster of the office in which deaJmgs m National Savings Certificates for the
or m one of the sub-offices attached to which, the certifies!* i,. ™ ,3es ot security as between, individuals, banks or
is for the time being registered. The transferee must fn™conce™sand Government accept no responsibility 
furnish a declaration that his total holding of these cert; “repayment of certificates so dealt with otherwise than 
ficates (including the amount to be transferred) does not Tn16 fftefd holdf thereof,
exceed the permissible maximum of Es 5 000 end tw • . °,rder to av0ld frequent transfers which would be
he agrees that this declaration shall bo the basis of fwld i^nce of the change of incumbents,

,?be contract between him, as the transferee of the ®ovter,lme,lt 0tncers shall hold National Savings Certi- 
^ certificate, and the Government of India T new certi tr J* 7"^ °ffldaI caPacities

ficate bearing the same date of maturity as the original "GovfrZ*^Tnm°T ^ iPU,rp°Se ofJhi* rrule th® term 
certificate will be issued to the transferee on the surrender ,mcl"des an? °f cer, of the Govern-
nf the original certificate dulv pndnrspd iufl i r merit of an Indian State, the posts of which have been»7r°„%.“ycS,t -lc.*r*"r izsiss, “ j-m prv,*7 «•*»“:» -■"*r “• “s*™ «* “• if- K. ho“
case, i e tr sferoi s endorsement cannot be obtained on Note—Government officers accepting National Savings Certificates 
the reverse 01 the Original certificate, the transferee should, as security must satisfy themselves that the total face value of the 
under his own signature and date endorse on the reverse National Savings Certificates in the numo of any person pledging these 
of it “ Eeceived in lieu of the within National Savings do'8Ilole”eetl Ra- . .„
Certificate another of the same value and the withfn H' $NotowoZ SamnSs Certificates—(1) The
National Savings Certificate is discharge The applica- tThfnfJrtdV ’ Rs' c/i fpE m.50Ba“iEv
tion for transfer of certificate must be made in the pres- p„ ROO^nri RsTnonTuf °f R+' *?’ Rs-50> R.3-100>
cribed form which may be . obtained at any post office 5°f°\ZP n» -P<J J' t
doing savings bank business. nffil fn ? 5 certificate at the post
in Vwi?T National Savings Certificates - certificates are not encashable till the end of the third
in joint names of both classes requires the consent of both
the joint holders,

2. The transfer of National Savings Certificates purchased 
in the name of a teacher out of the balance at credit of the 
Teachers’ Provident Fund account requires the signature 
or countersignature of the officer authorised by the Pro
vincial - Government to control the Teachers’ Provident 
Fund (as prescribed in rule 6).

3. Transfer of a National Savings Certificate standing 
in the name of a minor to that of another pe son requires 
the previous sanction of the Postmaster-General.

, .9. Transfer of National SaviTigs Certificates from one 
post office to another—The holder of National Savings 
Certificate may have it transferred free of charge from the 
post office in which it is registered to another post office 
dping savings bank work, provided that (!) the National 
Savings Certificate has been registered in the former post 
office for at least three*months immediately before such 
transfer, or (2) the previous permission of the head of the 
circle in which that post office is situated has been 
obtained. If such a transfer is desired the holder should Aft7e0rarg 
present or send to the post office in which the certificate issuG> 
is for the time being registered, an application in the pres- After 5 complete 
cribed form accompanied by the National Savings Certi- years from date 
ficate concerned. The entry of the transfer will be made Af^r'8Scue-omploto 
oy the post office on the back of the National Savings year8 fr0m date 
Certificate. of issue.

Exception—The restriction of transfer within three After 7 complete 
Months does not apply when a National Savings Certificate year3 from date 
13 transferred to a Government Officer as security.

Notes—1. Applications for the transfer from one post,
°®ce to another of National Savings Certificates in joint 

- ges (of both classes) should be signed by both the joint
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in his official capacity to be treated as secu-
Sa^r^0 °r consent to tho purchase of National 
~~ °s certificates out of money retained by Government 

as security. The value of the security shall be tho 
at which fhn National Savings Certificates were 

conversion value on the date the
In all such 

must be formally trans- 
concerned with the sanc-

by holders as 
or other concerns are

year from the date of issue save as provided in the excep
tion below; but thereafter, if the holder of a certificate 
desires to surrender it before the completion of twelve 
years, he will be entitled to payment as shown in the 
table below, the appropriate portion of which appears 
the reverse of the certificate. A receipt for payment will 
be taken on the reverse of the certificate. No income-tax 
will bo levied on the yield from these certificates which will 
also not be taken into account in calculating assessable 
income and their payment will be made in all cases free of 
stamp duty.

If payment is claimed :—

Oil

Rs. 100 Rs. 500 Rs. 1,000Rs. 10 Rs. 50

Rs. A. Rs. A. Rs. A. RS. A. Rs. A.

After 3 complete 
years from date 
of issue.

10 S 52 8 105 0 525 0 1,050 0

11 0 55 0 110 0 550 0 1,100 0

57 8 115 0 675 011 8 1,150 0

1,200' 0120 060 0 600 012 0

62 8 125 0 625 0 1,250 012 8

of i8SUG.
After 8 comp] c to 

years from date 
of issue.

After 9 complote 
years from date 
of issuo.

1,300 0650 065 0 130 013 0

675 0 1,350 0135 067 813 8

1,400 0700 0140 070 014 0. After 10 comploteIn th, of W. <*» -jft’WTSS* s ssroi National Savings Certificates Purc““ f his Teachers After U complete
* teacher out of°the balance at credrb ol ^ 2 beloW ye^om date 
^evident Fund account, the provi ^ )2 compioto
1« 8 will apply. Security—Th0 PUF"
1°- National Savings Cer(l/lcaJ?JjL may transfer their

725 0 1,450 0145 072 814 8

1,500 0750 0150 075 015 0
years from date 
of issuo.
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1S6 r\ payment of a National Savings Certifi=7«,„„_Dfch,rf »f *. -z-ugvss- '»««
-gsjsit&•£**&°<!k.«*»;tb« zta%"«»»«., “•

nn fip dito the annlication is made by the claimant. several National havings Certificates of iC ^alan!0* *the applicant for ^payment is neither the fa*er nor,^ Jnations may bo exchanged for one or more ^ < ;
mother of the minor and the current value of all of a higher value or a ceitificato of a hzgher valUpt,fi«<
Savings Certificates does not exc?ed Rs. o,00D , • exchanged for a numbei of National Savings o Kof application the Postmaster-General auj of ofjowe? denominations on application to the p^t [
pavment on production of a certificate by the Magistra f the office m which the certificates are at? tu'W
the district in which the minor ordmanh HMrte* isfcered. . „ . the % ,
the effect that the applicant is the aetua Sua™“. t !3. Payment of National Savings Certificate« , minor. In the ease" of National Savuigs Ce ncates /ioWera_(1) If a holder of >i«5
standing in the name of a married female minor, aU pp ^ Certificates should die leaving certificates the Su™ Sfvi% 
cations for discharge should be referred to t "]j. whjch at the time of death does not exceed fiv^^on
General for orders. Except in cases m whic fPPall riipees, and if probate of his will, or letters of ar]m-°Usan<l
cant himself has stated that the current ‘ °f ^ of ^ estate, or a certificate granted under
National Savings Certificates standing m the Succession Act, 1925, be not produced to the P 6 *ndian5,000 *k' “tShZ SS witbin’month, If tb, ££* 1
declaration in the form given below. In c - ,• holder the Postmaster-General may, subiect tn +J^e sai(l
current value of all National Savings Certificates ^standing bolder^ ^ ^ p&y sum ^ £eot to ft6 l
£‘fhffi! “nly be made under the the certificates to any person appearing to huffed

““-“-“rguardian- . airMtasstasgi1
ledge there Nationalvings°Certificates stfidSg ffi ° I/We hereby declare that my/our deceased (relations^

the name of the minor (name) other than those specified the late (name of holder) held at the time of death nj 
below. If any more National Savings Certificates in the National Savings Certificates other than those detailed 
name of the minor be found afterwards and thereby the below. If any more National Savings Certificates in Z 
current value of the entire holding of the minor exceeds name of the deceased be found afterwards and thereby thP 
Rs. 5,000 on this date, I undertake, if required to do so, sum due on the entire holding at the time of death of the 
to produce within three months from the date of demand holder exceeds Rs. 5,000 I/We undertake that I/We shall 
an order of a competent court of law appointing me or produce legal evidence of heirship, as required by the post 
declaring me to be the guardian of the property of the office.
minor, failing which, I shall hold myself liable to refund Note 1—The postmastor of the office of registration of 
the value of the National Savings Certificates to be paid to National Savings Certificates unless it is an extra depart- 
me on behalf of the minor with interest thereon at the mental sub-office, may exercise those powers of the Post- 
rate of 6 per cent per annum. master-General on the same conditions in cases in which

N.B.—A natural legal guardian will hot be required to the sum due at the time of death of the holder of the 
obtain and produce an order of a competent court of law certificates standing in the name of a single investor does 
appointing or declaring him to be the guardian of the not exceed one hundred rupees.
property of the minor. Note 2—For rule regarding payment in the United

A otes 3. Evidence showing that the person in whose Kingdom of National Savings Certificates belonging to 
name the National Savings Certificate stands is alive and a deceased holder, see sub-rule (3) of rule 14 
is still a minor must be produced by the claimant. A .Vole 3—In the’event of death of a teacher or any other
declaration by the claimant supported by the signatures member of Teachers’ Provident Fund occurring while the 
of two respectable witnesses and authenticated by National Savings Certificates purchased in his name from

*• *w“" srr^-w55 abusAFor rule regarding payment of National Wi™- n u i amount w*ll be treated as if it formed partofth 
ficates standing me of a 51 * °f the Pl*ovideilfc ^
payment at the India Office, see sub-rule (2) of rule 14 f if* in tbe Post 0ffice Savings Bank. t

(3) National Savings Certificates purchased bvafinli, „ i’ . h? sum due 0,1 a11 the National Savings Certi“
-io..er for Workmen’s Compensation for the benefiTof ; t. the time of deafch °f the polder ^ce®ds
woman or a person under any legal disability maybe dis- ofk T®®^ Pa7ment 'vil1 be made only on pr°ducf ^
charged by him or his successor in office. * , , Pr°bate of his will or letters of administration o

(4) In the case of payment of National Savings Certi TA ®ioorf cerfcificate granted under the Indian Success!
ficates purchased in the name of a teacher out. of thnk.i " ,2, „ 5- . ir
at credit of his Teachers’ Provident Fund accountthe m ) pertificates purchased in joint names are ord*nar.Bj 
provisions of rule 6 will apply. ount the PaVable the surviving joint holder when one of the

(5) Payment of the amount duo on a National Savings the Head Postmaster of the
Certificate will ordmarily be made only at the post office ft °/ m one of the sub-offices attached to whicM
which the certificate ,s for the time being registered The \ are for the time being registered is comp®*,
ho der may however apply for payment at Ly post offiS ° ?ydera of Pay^ent in such oasis. When both »
will hr1™ T f USmmS- In the Iatter case*payment the ^ ®rS are dead such certificates are payabIent'tire
iVAyi tbe ,P°stv,lftlce a* wtoch application^made of th^ °f the Postmaster-General to the represent

SSH5SSksTsr&*4
can be made only on tife sfonatu!^ o/fh"-40‘in rule 2 selves of 'tl^shment-. Holders who wish to
Payment, will, however, be made to one oftfo 'nt (h‘>lders- to the post,®l0ncession must aPP^V bl the Pref3 the K ' 
on a letter of consent from the other holder holders being rListe®?efm w“lch the certificates are f° , p^_
the postmaster. der a^ressed to master f ^re,i for their enfacement by c*-e.

however°th^a^ment at Office, London-
» tne enfacement for the payment ox

I
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" "2s —-----ac,viii!,3 Certificates is roquirod after the hi,

S& »‘rr c°l,'r b“mad0 ter **• «- thr . ___of?mK!Tnd cufoccd for' paymoufr^t,8 ’t tl,e name °f .th* ATfoS'^^Slirt?0 rleoia«tio^

flSkVovidccl that whoa the currentv^7 of n wiU
. Savings Certificates standing hi the of al1 National v°(er’ the r,Wm„ JSs 9t'rti,'i'*te3 bel •
exceeds Ks. 5,000 on the date the apalien f°^ tfl° minor f)ilg,,0m, should he n°ewll‘cl> is desir-d"^ tCVu dooea*ed 
naymeht to a person other than the lean) 10,13 is made P?00* L°ndon tL»HPr08e’Uod fm juvinl “ *tho U'»te.l 
wade only on the execution of an indem, !ard|an will bo’ tr"'e d> of Roiff’f the oiide” ^ of*!. thc !»«» 
in cases in which the applicant himself T ty bonfl- Excont /, ,J?- Loss or dc.dLr^ of claim. [SBB
current value of all National Shavings that he “ Nati°iul £„0/“ *V*«o»*<Sam,
in the name of the minor exceeds R,* non te3 standing e mvestor will he if ,Cert,ficato 10„ .
ef application, the applicant must if hJ5,000 0,1 the datf P°m, the Deputy 4?tUled *" »<leelamtfon • ,^troyed 
guardian, furnish to the India Office5 \ ,s not the le4l f1a£hs» °n his fifmhh'°Untant'G0neral Posts !t
effect that to the host of his belief ,!u p dec Nation to the P°l °ffico m which n s a 3fcat®ment n Tvtiti Tele-

■' the I)',pi,ty ^ccoimtant-Genera}j
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, y0te—In the case of National Sa\ii)cro h
Posts and Telegraphs, under this rule be trea ec ^ ;n joint name of both the classes refer?* 1 1
equiralent to the original National Savings Certiiic • ■ statement must be signed by both the i to in
all the purposes of the preceding rules. If the National statemfflW h° J<*U hlSk fS
Savings Certificate is lost or destroyed while m thee«s ? > * (2) If a National Savings Certified . ers if ■
of the holder, a fee on the scale specified befall gavings Certificate beig“»to is s \
accompany the statement and will m no case be reiunde . - orj<rinal certifimf ?10 Sal* ^ a >. I
The Post Office will not be responsible for any loss cause \ Head'°Postmaster bo p, eto the holder by another person obtaining possession holder by tltotLeoajfo f!****?M
of the National ‘Savings Creates and fraudulently ’
discharging it. Rs A. p. Sp0iit National Savings Certificate. r 8llrr^nde^%

0 4 0 16. The Governor-General in Council
0 the right to alter or add to these rules atreser*ea t0 l.

any tiffie ^elf j
C. ft

8 7

For a National Savings certificate of the denomi
nation of Rs. 10.

For a Nat-i oal Savings Certificate of the denomi
nation of Rs. 50 or R'. 100.

For a National Savings Certificate of the denomina
tion of Re. 500 or above.

0 8

1 0 0
& Jo^s^etary

f. _ ,» ^ • (a* c-
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